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TAMIL NA4DU AGT NO. 46 OF 1981." 

THE TAMIL NADU INDUSI RIAL ESTABLISH- 
MENTS (CONFERMENT OF PERMANENT 

STATUS TO WORKMEN) ACT, 1981. 

[Received the assent of the President on ihe 5th Augu~r 
1981, first published in the Tamil Nadu Government 
Gazettc Extruordiltary on the 10th August 1981 
(Aadi 26, Thuvmthi-20 12-Thinrvalluvar Amdu) .] 

An Act to. provide for the conferment of peraanent status 
to workmen in the industrial establishinents he 
State of Tcnril Nodu. 

B g  it enacted bj mi: hgklature of tne State of Tamil 
Nadu in the Thirty-second Year of ti113 Republic of h&a 
as follows :- 

sEioi;t title, 1. (1) This Act may be ,called the Tamil Nadu Indust- 
-ent,appli- rial Establishments (Conferment of Permanent Status 
oation and to Workmen) Ac!, 1981. 
commence- 
meni. (2) It extends to tk- .xrhnie of the State of Tamil 

Nadu. 

(3) It applies to every industrial establishment (not 
being an establishment of a seasonal charncter or in which 
work is perforlned on!y inrermittentlj) iu which not less 
than fifty workmen were employed on aoy day of tae 
prece. ling twt:lvc mor th s. If any question anses whether 
an !n.iustrizl establisbmerrt i i :  of a sezsonal character or 
whether woxk IS performed therein only intermittently, 
the decision of the Govornxwnt thereal- shall be fir.al: 

provided that the Goverllment may, by notificatioo, 
apply the provisions of this Act t o  any industrial estab- 
lishment emplojring such number of wozkmcn less tnan 
wty as may be specified in the notification. 

(4) It shall come into force on such &to as fie 
aovernmetr t may. by ~otifica tioo, appoint : 

Rovided that nothing contained in tbis Act shall apply 
lo any industrial establishment uotil tbe expiry of a period 
of two years from tbe date of its establishment. - 

+  or Statement of Objeots and Reasons, see T a m i l ~ d  
~ o v m a t  Quzette Extraordinary, dated the 20th April 1981, 
put IV-swtion 1, page $22. 
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2. In this Act, unless the context otherwise requires,- Definitions* 

(1) "employer" means the owner of an industrial 
establisbmerl t to which tbis Act for the time being applies 
and include-,,-- 

(a) in a factory, any person named under clause 
of nub-section (I) of section 7 of the Factories Act, 

$(&8 (C'cntral Act LXIII of 1948) as maurgcr of' LI10 
factory ; 

(b) in any industrial establishment under the 
control of any department of any State Government 
in India, the authority appointed by sucf State Govern. 
ment in this behalf, or where no authority is so appointed, 
the head of the department ; 

(c) in any other industrial establishment, any 
person responsible to the owner for the supervision- and 
control of the industrial establishn~ent ; 

(2) "Government" means the State Government ; 

(3) "industrial establishment" means- ,I. . . a : .  
3 ?. . 

(a) a factory as defined in clause (m) of section 2 
of the Factor~es Act, 1948 (Central Act LXIII of 1948) 
or any place which is deemed to be a factory under sub- 
section (2) of section 85 of that Act ; or 

(b) a plantation as defined in clause (f) of section 
2 of the Plantations Labour Act, 1951 (Central Act LXIX 
of %951) ; or 

(c) a motor transport undertzking 29 defined 
in clause (g) of section 2 of the Motor Transport \iorkers 
Act, 1961 (Central Act 27 of 1961) ; or 

I (d) a beedi industrial premises as defined in clause 
(i) of section 2 of the Beedi and Cigar Workers (Condi- 
tions of Employment) Act,1966 (Central Act 32 of 1966) ; 
or 

(e)  an establishment as defined in clause (6) of 
section 2 of the Tamil Nadc Shops and Establishments 
Act, 1947 (Tamil Nadu Act XXXVI of 1947) ; or 
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Cf) a catering establishrx~ent as defined in clause 

. . &  (1) b; .-xtion 2 of the Tamil Nadu Catering Establish- 
rn~o t s  Act, 1958 (Tamil Nadu Act Xi11 of 1958) ; or 

(g) any other establishment which the Government 
msy,by notification, declare to be an industrial establish- 
ment for the purpose'of this Act ; 

(4) "workman" means any pcrson employed in 
any jndustrial establishment to do tiny skilled or un- 
skiilliil, manua.1, supervisory, technical or clerical work 
for hire or reward, whether the term:, of employment be 
exprc .s or implied, but does not include any such 
person,-- 

(a) who is employed in the police service or as 
an oilicer or, other employee or a prlson ; or 
. _ (b) who is employed mainly In a managerial or 
administrative capacity ; or 
. . (c) who, being employed in a supervisory capacity, 
draw; wages exceeding one thousand rupees per men- 
sem or exercises, either by the nat +re of the dutie~ 
attached to the office or by reason of the powers vested 
in him, fuxctions mainly of a managerial nature. 

ccmfe~mcntof 3. (1) Notwithstanding anything contained in any 
permanent law for the time being in force every workman 
status to 
workmen. who is in continuous service for a period of four hundred 

and eighty days in a period of twenty-four calendar 
.months in an industrial establishment shall be made per- 
manent. 

(2) A workman shall be said to be in coatinuous 
servic.: for a period if he is, for that period, in uninter- 
rupted service, including service which may be * inter- 
xupted on account of sicknecs or aulhcrised leave or rm 
,accident or a strike, which is not illegal, or a lock-qut or 
on account of non-employment or discharge of such work- 

'man for a period which does not exceed three months and 
during which period a substitute has bzen employed in 
his place by the employer, or a cessation of work which 
$5 not due to any fault on the part of the workman. 

; Explanation.-For the purposes of' this section, the 
number of days on which a workmall has worked in an 
Industrial establishment shall include the days on which- 

(i) he bas been laid-;,T ; . l i ~ r  21; agreement or as 
permitted by standing orders made under the Industrial 
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Employment (St anding Orders) Act, 1946 (Central Act 
XX of 1946) or under any other law applicable to the 
industrial establishment ; 

(ii) he has been on leave with full wages, earned 
in the previous years ; . I  

\ 

(iii) he has been absent due to temporary disable- 
ment caused by accident arising out of and in the course 
of his employment ; and 

(iv) in the case of a female, she has been cn maternity 
leave; so, however, that the total period of such mater- 
nity leave does not exceed twelve weeks, 

4. (1) The Government may, by notification, appoint Appointmest 
such persons or such class of persons as they think fit of 1ns~crors.- 
to be Inspectors for the purpose of thls Act within such 
local limits as the Government may specify. 

(2) Every Inspector shall be deemed to be a public 
servant within the meaning of section 21 of the Indian 
Penal Code (Central Act XLV of 1860). 

5. Subject to any rules made by the Governme~,~ in powers and 
this behalf, the Inspector may, within the local limits for duties of 
which he is appointed,. Inspectors. 

(a) enter at all reasonable times anad with such 
assistants, if any, who are persons in the service of the 
Government or of any local authority as he thinks fit to 
take with him, any industrial establishment; 

(b) make such examination of the industrial establish- 
ment and of any  registers, records and notices and take on 
the spot or elsewhere the evidence of such person as he 
may deem necessary, for carrying out the purposes of this 
Act ; and 

(el exercise such other powers as may be necessary 
for carrying out the purposes of thi's Act. 

6. (1) Every employer who contravenes the provisions Penal ties. 
of section 3 shall k punishable with fine which 
may extend to five thousand rupces and in  the case 
of continuing offence with a further fine \* hich may 
extend to two hundred rupccs for every day after the first 
during which the offence continues. 

125-12-3SA 
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(2) N9 prosecution for an offence punishable under 
the section shall be instituted except with the previous 
sanction of the prescribed authority. 

Act not toapply 7. Nothing contained in this Act, shall apply to 
to wor~men workmen empioyed in an industrial establishment engaged 
et*ployed certain indus- in in t hc construct ion of buildil~gs, bridges, roads!, canals, 
trial establis- dams or o t h ~ r  construction work whether stru~tural, 
ment. mechanical or electrical. 

~ o ~ n i z a n e  of 8. No court inferior to that of a metropolitan 
of fence . magistrate or a judicial magistrate of the first class shall 

try any offence under this Act. 

Power to 
exem t . 9. The Government may, by notification, exempt 

conditionally or unconditionally any employer or class of 
employers or any industrial ist a b l i s h d  or class of 
industrial establishments from the provisions of this Act. 

Power to 10* (1) The Government may make rules to carry rules. out the purposes! of this Act. 

(2) All rules made under this Act shall be published 
in the Tamil Nadu Government Gazette, and unless they are 
expressed to come into force on a particular day, shall 
come into force on the day on which they are so published. 

(3) All notifications issued under this Act shall, 
unless they arc expresssd to come into force on a particular 
day, come into force on the day on which they are pub- 
:$shed. 

(4) Every rule made or notification issued under this 
Act shall, as soon as possible, after it is made or issued, 
be placed on the table of both Hous'es of the Legislature, 
, and if, before the expiry of the session in whichit is so placed 
'or the n z t  session, both IIouses ttgree in m a k i ~  aqy 
modification in any such rule or notification or both Houses 

-.. a .agree that the ruie or notification should not be,-& or . 
issued, the rule or notification shall thereafter have effect 
only in such modified form or be of no effect, as the case 

. . may be, sc however, that any such modification or annul- 
ment shall 3e without prejudice to the validity of anything 

' previously dcne under that rule or notificatioa . 
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The following Act of the ramil Nadu Legislature rzceived 
a5\cnt of the President on the 20th September 1985 and is 
pi i i ) l i s I tc~t l  i ( ~ r  gc.nc.r:tl informattion :- 

ACT No.  44 OF 1985. 
.".-.,- 

I , (  1 ~ 1  l o  arrzrtlti t l ~ e  7 ' n r ~ ~ i l  Na&w Indr~st7."iul Establishments 
( ( ' o t r f ~ i . m c ~ z t  of Pe~?11();11cnt h'tutz~s t o  TT70rkmen) A c t ,  1Wl. 

BE i,t enacted bv the Legislature of the State of Tamil Nadu in t 
TJ'l~isty-sixth year of the "Republic of India as follows :- 

I. Short title and commencement.---(I) 'This Act may 
+I- i i i ~  1 T'amil 'Carlu Industrial E.;tablishments (Conferment of P 
Stat us to Work rnen ) Amendrnent Act, 1985. 

(2) 11 sllal! b~ decmed tci have come into( force on, the 1st ha 
of .lanuasy 1982. 

. 
2. ti~rctrrii,rrrr$ ( ~ f  hr1c.tion 3 ,  I'atrr'il Nadu Act 46 of 19&11.-Tn 

5ection 3 of the Tamil Nadu Industrial Establishmeqts (Conferment 



-- 

Status to  Workmen) Act, ,1981 (Tamil Nadu Act 46 
inafter referred to as the principal Act),-- 

sub-sections j 1 ) ap.d (2 j , a workman shall be deemed 
nuous gervice during the days on which- " ; 

nl-~otwithstandin~ anytlling corltained in an): 
ree or orderlof any court or other authority, all iicts 

edings taken in pu.rsuance of section 3 .(including the 

to be, and to  have always been, 
ce with law z.s if section 3 of the 

and Secretary t o  Government, 
Law Department. 
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f he following Act of the T;~nlii Nadu Legislative Assemblyrdved the assent of the 
Oownor on the 16th Ju nf 1999 and is here by published for general information :- 

ACT: No. I? OF 1999. 

An Act jurth~r to amend the Tamil Nadu Industrial Establishments (Conferment oJ 
Permanent Status to Workmen) Act, 1981. 

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the - Fiftieth Year of the Republic of India as follows :- 

Short title and 1. (1) This Act may be called the Tamil Nadu Industrial Establishments 
m1,~11~~6memt (Conferment of Permanent Status to Workmen) Amendment Act, 1999. 

(2) It sball come into force on such date as the State Government may, by 
notification, appoint. 

Amendment of 2. In section 2 of the Tamil Nadu lndustrial Establishments (.Conferment Tamil Nab 
wetion 2. of Permanent Status to Workmen) Act, 1981, in clause (4). in sub-clause (c) for Aat 46 

the words " draws wages exceeding one thousand rupees per mensem ", the 1981. 
wordo " draws wages exceeding three thousand and five hundred rupees per 
men- " shall be substituted. 

f.m ordar of the Governor.). 

K. PARTHABARATHY, 
Secretary to Government, Law Ddprr 
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The following Act of the Tamil Nadu Legislative Assembly received the assent s f  
the Governor on the I Ith December 2000 and is hereby published for general informa- 
11x1:- 

ACT No. 48 OF 2000. 

An Act further to amend the Tamil Nadu Industrial Establishments (Conferment of 
Permanent Starus lo Workmen) Act, 1981. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first Year 
of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Industrial Establishments (Conferment Shorttitleand 
of Permanent Status to Workmen) Amendment Act, 2000. commence- 

ment. 
(2) It shall come into force on sich date as the State dovernment ma;, by 

notification, appoint. 

2. In section 2 of the Tamil Nadu Industrial Establishments (Conferment of Permanent Amendmentof 
Status to Workmen) Act, 1981 (hereinafter referred to as the principal Act), in clause (4),- Section2. 

(1) in the opening portion, after the words " whether the terms of employment be 
express or implied ", the words "and includes a badli workman" shall be inserted; 

(2) after sub-clause (c), the following Explanation shall be added, namely:- 

"Explanation.-"Badli workmen" means a workman who is employed in an 
industrial establishment in the place of another workman whose name is borne on the  
muster rolls of the establishment,". 

3. In section 3 of the principal Act, in sub-section (2), the expression "dr on account Amendmentof 
of non-employment or discharge of such workman for a period which does not exceed three section 3. 
months and during.which period a substitute has been employed in his blace by the 
employer" shall be omitted. 

(By order of the Governor) 

K. PARTHASARATHY, 
Secretary to Government, 

Law Department. 
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The follbwing Act of the Tamil Nadu Legislative Assembly received the assent of the 
. +, - -  -,..I ,. -. Governor on the 17th May,2003 and is hereby published for general infoWfion:- :r ' 

:j 
A ACT No. 9 OF 2003. ,. - 

. . ' ,t P ; '  

I An Act.(ierbn. to e r m d  the Tuir~il ~ h r  bihswial ~.st~,bli.sl~rnertis (&i!ferrnenr of 
i 

. . Peiaitr~ient Stutlrs to War-klhen) Act, 198 1 .  
k BE it enacted by the Legislative Assembly of the State of'ramil Nadu in the Fifty-fourth Year - 

. - 
of the Republic of India as follows:-- 

Short title and 1. (1) This Act may be called the Tamil Nadu Industrial Establishments (Conferment of 
permanent Status to Workmen) Amendment Act, 2003. 

pent .  . . 
(2) It shall come into force on such date as the State Government may, by notification, 

I appoint. 

AAmnxI~me>t of 2 In section 6 of the Tanlil Nadu Industrial Establishme~lts (Conferment of Permanent Tamil Nadu 
section 6. Status to Workmen) Act, 198 1 ,-- 40 of 1 %  

i ( I )  sub-section (2) shall be renumbered as sub-section (3); I 
(2) before sub-section (3) as so renumbered, the following sub-section shall be 

inserted, namely: - 

"(2) every employer who contravenes the provisions of any rule made under section 
10 shall be punishable, for a first offence, with fine which may extend to five hundred rupees, 
and for a second or subsequent offence, with fine which may extend to one thousand rupees.". 

(By Order of the Governor) 
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